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ditions of Chiidren in Remang
and Juvenile Home

788, SHR1 SUSHILKUMAR SAM,
BHANRAQ SHINDE:
SHRIMATI VEENA YERMA:
SHRI  RAJUBHAI A
PARMAR:
Will the Minister of WELFARE be
pleased 1o state:

Poor Con

ta} whether Government's attealion
has been drawn 1o a repor! in the Nation.
sl Mail {Bhopal} dated May 2B, 1996,
attributable to National Human Righry
Commission sources that children in 600
and ‘odd temand and juvenile homes n

|

MDA — —

expedite restoration of neglected juveni-
les ¢ their parents-gudrdians.

As a follow up measure of the J J Act.
1986, Government of [ndia is implement.
ing a Scheme of Prevention and Control
of Juvende Social Mafadjustment to assist
the State Government'UT Administra-
tion, {or creating and strengthening of
infrastructure. Under this Scheme, grant-
in-aid i previded to Stte Government/
UT Administration for construction of
homes, upgradalion of exsting homes
and maimenance of inmates on 50:50
basis,

In addiion to above, the Central
Governmeni has been pursuing the State
Government/UT Adminisirations to en-
surc spccessful implemeniotion of the

e "counTry are Jahgwishinig I condinibins
that deprive them of basic rights; and

(b} if so, what steps have been and are
being taken by Government 10 improve
the living conditions in juvenile and re-
mand homes and to ensure that the
children's stay in such homes is cupnailed
1o the mintmum?

THE MINISTER OF WELFARE
{SHRI BALWANT SINGH
RAMOOWALIA) ta) Yes. Sir. However,
the conditions ol inmates is reasonably

gocd. There is a set nomn for providing .

clothing an bedding to the inmates once
he is committed apart from the dietary
intake fixed on the basis of calorie re-
quirement. There s a tcam of Weifare
Officers in cach home to ensure fair
distribution of above soid articles.

() The implementation, of J.J. Act,

1996 which provides for the care, protec-
tion, ‘weatment development and rehabili-
tation of neglected or delinquent juveni-
fes and for the adjudication of certain
matters relatiang fo and disposition of,
delinquent juveniles, ‘rests with the State
Governmemis'UT Administrations.
Under this' Act, Probation Officers are
sppointed by the State Goverament as
per their requirement apd Juvenile Wel-
fare Boards & Courts are set up lo

of Preventionp & Control of Juvenile
cial Maledjustment from time to ti
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Apgregate Measure of Suppori

7%. SHRI BHUPINDER SINGH
MANN: Wil the Minister of COM.
MERCE be pleased o state:

{a) whether product specific Aggrepate
Measurement of Suppori {AMS) for 17
crops i ncgatively ‘at Rs. 19,000 crores
dQuring ihe years 1986—89;

{b) whether this figure of AMS when
culculated for the vear 1995 would come
ta about Rs 48000 crores; details
thersof;,

() whether Government intends to re-
ctify this anamaly; and

{d) if 50, steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
BOLLA BULLI RAMAIAH): (a) to
{d) The concept of Aggregate- Measure-
ment of Support (AMS) use in the Uru-
Buay Round Agrecment on Agriculture is
A negotisted concept designed to measure

the trade distarting domestic support gi-

Yen 1o agricature By member coumries
of GATT. It does not take into account a
large vasicsy of suppont measures for the
‘pericultural secior. The AMS comprises
M vwo componems viz, product specific
nd non-product specific support. For the
trpase of calculating the domestic sup-

lo agricultural producers, both pro-
Jet specific  AMS and  non-product
Tecilic AMS are taken into account.
Eﬂ'ng the base period (1986—88) the
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average product specific AMS was abou
Rs, munus 24442.7 crores and the non
product specific AMS was estimated a1
Rs. 4581.4 crores. The total AMS was,
therefore, minus 19800 crores.

The AMS was to be caleulmed for the
base period (1986—88). As n the case of
Incie the AMS for the base period
(1986—88) was negative, Indiz did not
have to take any reduction commitments
for the period 1995-2000.

The product specific AMS figures for
any year ¢an be arrived at by multiplying
the rtotal eligible productivn with the
difference of the applied administered
prices prevailing during that year and the
external reference prices as taken in the
base period (1986—88).

Supply of coal to Badarpur Power Plant

191, SHRIMATI KAMLA SINHA:
Will the Minister of COAL be pleased to
state:

(s) whether Cosnl India Ltd. has de-
cided to slop delivery of coal to Badarpur
power plant;

(b} if so, the rcasons thevefor, and

{c) steps taken by Government to sol-
ve the problems of supply of coal?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIMATI
KANTI SINGH): (3} Ne. Sir.

{b) and (c) Do not arise, in view of (a)
above,

Investment on coal production

792. SHRI $. MUTHU MANIL: Wil
the Minster of CO A he nleased to
state: . !

{a) whether it is & fact that to increase
the production of coal to 300 millien
tonnes by 1997 an investment of US 1
billion wouid be required; !

{b) f so, the actiom initiated by
Government in this segard; .

{¢) the total amaunt of oMl production
expected for the year 1997; and



